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ORDER
Per: Inturi Rama Rao, AM

This appeal filed by the assessee is directed against the order of
the National Faceless Appeal Centre, Delhi [CIT(A)] dated
14.05.2025 for Assessment Year (AY) 2012-13.

2.  Brief facts of the case are that the appellant is a public trust
rendering services in education and other allied charitable
activities. The return of income for AY 2012-13 was filed declaring
Nil income. Subsequently, the case was reopened u/s. 147 of the
Income Tax Act, 1961 (the Act) and a notice u/s. 148 of the Act
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was issued on 29.03.2019. In response to the notice u/s. 148, the
assessee filed return of income declaring Nil income and claimed
expenditure of Rs. 28,55,89,443/-. Against the said return of
Income, the assessment was completed by the National Faceless
Assessment Centre (hereinafter called "the AO™) vide order dated
23.12.2019 passed u/s. 147 of the Act at Nil income, wherein the
AO made additions totaling to Rs. 2,06,62,994/-. However, the AO
initiated penalty proceedings u/s. 271(1)(c) of the Act for
concealing income and imposed penalty u/s. 271(1)(c) of Rs.
63,84,850/-.

3.  Being aggrieved, an appeal was filed before the CIT(A), who

vide the impugned order confirmed the action of the AO.

4.  Being aggrieved, the appellant is in appeal before this
Tribunal in the present appeal.

5.  During the course of hearing the learned counsel for the
assessee submitted that the appellant had not received the
assessment order. Therefore, the penalty order should be set aside.
The above contention of the appellant remained uncontroverted by
the learned Sr. DR. In the circumstance, we remand the matter
back to the file of the AO for fresh disposal in accordance with
law after furnishing a copy of the assessment order to the

asSsessee.
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6. In the result, the appeal filed by the assessee stands partly

allowed for statistical purposes.

Order pronounced in the open court on 14™ August, 2025.

(SOUNDAFSedA/RAJAN K. (INTURI EQ(XMA RAO)
JUDICIAL MEMBER ACCOUNTANT MEMBER
Cochin, Dated: 14™ August, 2025
n.p.
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